
 
GOVERNMENT OF INDIA 

MINISTRY OF AGRICULTURE AND FARMERS WELFARE 
DEPARTMENT OF AGRICULTURE, COOPERATION AND FARMERS WELFARE 

 
LOK  SABHA 

UNSTARRED QUESTION NO. 5114 
TO BE ANSWERED ON THE 27TH MARCH, 2018 

 
RASHTRIYA KRISHI VIKAS YOJANA 

 
5114.  SHRI RAJESH PANDEY: 
 

Will the Minister of AGRICULTURE AND FARMERS WELFARE   कृ�ष एवं �कसान क�याण मं�ी 

be pleased to state: 
 
(a)  the number and details of projects undertaken by the Government for agriculture 
improvement in Uttar Pradesh under the Rashtriya Krishi Vikas Yojana (RKVY) in 2017-18, 
district-wise;  
 
(b)  the details and amount of funds allocated under RKVY during each of the last three 
years, year-wise and State-wise;  
 
(c)  the amount of funds released under RKVY for Uttar Pradesh in 2017-18, district-wise; 
and  
 
(d)  the procedure for selection of projects and release of funds under RKVY? 
 

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS WELFARE 
 

कृ�ष एवं �कसान क�याण मं�ालय म� रा�य मं�ी     (SHRI PARSHOTTAM RUPALA) 

 
(a) to (d):  Rashtriya Krishi Vikas Yojana (RKVY) provides flexibility and autonomy to States 
to choose projects for implementation under the scheme as per their needs, priorities and 
available resources for the holistic development of agriculture and allied sectors. The State 
Agriculture Department which is the nodal department for implementation of the scheme in the 
State places RKVY project proposals before the State Level Project Screening Committee 
(SLPSC) headed by Agriculture Production Commissioner or any other officer nominated by 
Chief Secretary, which, after due consideration, places eligible & scrutinized project proposals 
before State Level Sanctioning Committee (SLSC) headed by the Chief Secretary for approval 
of the project. SLSC of Uttar Pradesh has approved 132 number of projects in various sectors 
for implementation during 2017-18 and an amount Rs. 268.72 crore has been released by the 
Central Government for implementation   of these   projects as per their priorities. Under the 
scheme, no district-wise allocation or release of   funds are made by the Central Government.   
 

The state-wise allocation and release of funds during the last three years under the 
scheme is given at annexure. 
 
 
 
 
 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 

************** 


	ANSWER

